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Licences for manufacture of Watches

M9. Shri Pashabhai Patel; Will  the 
Minister of Industrial  Development 
and Company Affairs l» pleased  to 
state;

(a) whether it ig a fact that a team 
of Swiss Watch Manufacturers visited 
India in 1965 and made certain  pro
posals for the setting up of a watch 
making industry in the country;

(b) if so, the result of the negotia
tions;

(c) whether it is a fact that  after 
the visit of the Swiss delegation an 
officer  of  Hindustan Machine Tools 
visited these people in  Switzerland 
and *aid that they would like to have 
a watch factory in the public sector 
and located in Kashmir and that the 
reply of the Swiss manufacturers was 
that they were not interested  in  a 
public sector project and that they Hid 
not retard Kashmir as a suitable loca
tion;

(d) whether Government  propose 
to reconsider  the  whole  question 
gain and issue an Industrial Licence 
if * suitable entrepreneur is forth
coming in tiie private sector, the lo-
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cation being what would be decided 
by joint technological study; and

(e)  if the reply to part (d) above 
be in the  negative,  the  reasons 
therefor?

The Minister of Industrial Develop
ment and Company Affairs <Shrl V. A. 
Ahmed): (a) to (c). A delegation of 
Swiss Watch Makers visited India in 
May 1965 and put forward a tentative 
proposal for establishing a unit  in 
India for manufacture of Watches. Tĥ 
Government informed them in  dis
cussions that they would, inter alia, 
prefer the unit to be in the public sec
tor with foreign participation of  49 
per cent. There were no further de
velopments. The Managing Director of 
Hindustan Machine Tools visited Swit
zerland in 1966 for discussion  with 
the Swiss authorities. The Swiss Party 
were inclined to  collaborate  with 
Hindustan Machine Tools subject  to 
certain condition* but did  not favour 
the location of the factory in Kashmir. 
It was decided to drop the matter.

id)  and (e). A proposal to set up a 
Watch Factory in Kashmir by a pri
vate party with Swiss Collaboration is 
under examination.

12 hr*.

CALLING  ATTENTION  TO  A 
MATTER OF URGENT PUBLIC 

IMPORTANCE

Ambush of security vatkol fabty by 
Mizo hostiles

Shri Jagannath Kao Josh (Bhopal): 
I call the attention of the Minister of 
Home Affairs to the following matter 
of urgent public importance and I re
quest that he may make « statement 
thereon:

The ambush by Mho rebels of 
a moUl« unit of Indian  Security 
Forces on the Sikhar-Aijal Boad 
resulting in the reported death ot 
nine security men and injuria* to 
ftve others..



Dm MaWer of Boot* AAlit (Shri 
T. B. Chavan): Sir, A party of aecu- 
xity personnel on patrol  duty  was 
ambuahed early in the morning of 23rd 
May, 1967 by Mizo  hostile* on  the 
Sdlchar-Aijal road near Koloaib.  The 
patrol party suffered casualties to the 
extent of fifteen killed and one wound
ed. The wounded was taken to Silchar 
hospital. The hostiles fled away before 
our reinforcements could reach  the 
site of ambush. The hostiles are. how
ever, being pursued and  operations 
are in progress.

ft W1WW TW   : fcwpf

ait jot, (wr   swrrt 

Jt Iff 5TfTT fmn «THT It, 

thiafiM srrf vrftfrfe*   i wr

*Tftor * «nr arm fr Ttfrm 
| fr % oftrtfrfeT #qs=* fr*r w w  

tin fr*   t    ir jtfwrr finrr 

fcftfjpri tt t?t & f«r?r̂ t ?

wan VT’ft I fr fort wfc =TPTT

H w5-»rts   if £ i wt

»rcft Ufft* wifi fr ij Jffinrrr frnrt 
fkfi# T?flr*jT&|*ftT5r  fr* fcw 
t iftr  % % 1

Shri . B. Chavan: As far as these 
particular  weapons  are  concerned, 
naturally, we are not in possession of 
these weapons, but information  has 
come from Ume to time that they are 
getting these weapons from foreign 
countries also...

Shri Bat Bftj Madbefc (South Delhi): 
From which country?
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Shri Hem Baraa (Mangaldai): Pak
istan prepares them in that way.

Shri Nath N  (Rajapur):  In  his
former Ministry he had weapons ex
perts and they were helping him.

Shri . B. Chavan: This is what I 
have to say so far as the weapons as 
such are concerned.

Mr. Speaker: They wanted to know 
from which country.

Shri . B. Chavan: I have said that 
there are no markings as such but cer
tainly they are....

Shri Bal Raj Madhok:  Why should 
he feci shy of giving the name of Pak
istan or China?

Mr. Speaker: It may be from China 
or it may be from Pakistan.
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Skfl T. B. Gtana: The difficulty is 
that sometimes thaw weapons are so 
manufacturê that they do not  give 
any make nd they do not give W 
miitof on the wMpona themaelvei. 
We have to take that factor into con- 
attention.

Shri . B. Chavan: That is not sc. 
The hon. Member’s suggestion is that 
we must act very firmly with  these 
people.  I can assure the House that 
in the last whole year,  continuous 
action has been taken against  these 
rebellions. A large number of people 
nave been kilted; more than ISO peo
ple have been killed on the  ttflw 
side; more than one thousand p«*#*
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have been trrcsted, and i itrgg num
ber of them have also surrendered.
with arms. So, this action is on. But 
the type of terrain that is there and 
the type of trouble that we have to 
face is such that it will take a certain 
time.  Ambush in itself has an ele
ment of surprise and the normal tac
tics that they undertake or adopt is 
this; most of the supplies to Aijal and 
other areas has to go from Silchar, 
and suddenly sometimes  they  do 
attack on an isolated convoy.  It is 
a known fact that in every ambush 
the casualties are very  heavy.  But 
I must say that the intention or the 
objective of the ambushers is to stop 
the convoys and flop the communica
tions.  But I can give the informa
tion to the House that communication 
on this very read was started the 
very dan that is. on the 24th, and the 
communication is completely  estab
lished now.

Shri Hem Barua: In view of  the 
fact that the Mizo hostiles have, of 
late, intensified their violent activities 
against India, may I know whether 
Government are in a position to tell 
us (a) the extent to which the Mizo 
hostiles have succeeded in establish
ing contact with the Naga  hostiles.
(b) whether it is a fact that  the 
Mizo hostiles have procured arms and 
ammunition from Pakistan and China, 
as the Napa hostiles are doing, and
(c) whether Government have suc
ceeded in liquidating their so-called 
provisional government  under  the 
presidentship of Mr.  Laldenga  and 
extending our civil administration all 
over the district in Assam?

Shri Nath Pai: For the time being.

Shri T. B. Chavan: I wish I were 
4n a position to say es'  hundred 
per cent to all the questions that he 
lias asked. But, unfortunately. I can
not say that.  We have  certainly 
kspt the pressure very hot on the 
'Mizo leadership there; and the Mizo 
leadership. Mr. LaSdenga and some 
of his colleagues are sot in Nagaland 
and sometimes they are  there  in 
Pakistan...

by Jfbms (C.A.)

«bri Hem Sana;  What about Mr. 
Laldenga?  Where is ha now?

Shri  .B, Chavan:   Unconfirmed
information is that he was trying to 
reach the UK, but we have not yet 
received any confirmation  about it 
The other information is that possibly 
he is still in Eeast Pakistan. My main 
point is that we are certainly keep
ing pressure on these people, and I 
have seen evidence to believe  that 
the leadership of the MNF is weaken
ing preassure on these people, and I 
desperate about it. particularly after 
this grouping system has been brought 
into this force.

Shri Hem Barua: The  hon. Minis
ter said that we had succeeded  in 
weakening the MNF. Is this ambush
ing and killing of IS persons belong
ing to the Indian security forces an 
evidence of the success?

Shri . B. Chavan; That is a wrong 
way of drawing inferences.  I wish
I were in a position lo say that we 
had succeeded one hundred per cent, 
but I have not said that we have suc
ceeded one hundred per sent. I have 
said only that I have reason to be
lieve that there are signs of weaken
ing in the MNF leadership....

Shri Hem Barua: That is a clever 
wav* of saying things.

Shri . B. Chavan:  I am saying
in the straight way, and he consider* 
this as a clever way; I cannot help 
it.

Shri Nath Pal: That is a compliment
given to him.

Shri Hem Barua: That was a com
pliment to him. Why does he mis
understand me?

Mr. Speaker: He ha* not misunder
stood.

Shri T. B. dam: I am prepared 
to take the compliment to kmf at It 
i* a compliment.
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Mr. 8|Wker: This is only a ques
tion.  There is no point of order in 
JtMs.  If the bon. Minister wants to 
*mwet the question he can do so.

SU T. B. Cknu: With your per
mission, I would 1̂* to remove the 
misunderstanding that the hon. Mem- 
fcer has created. Ha is trying to give
* wrong impression to the House that 
I am trying toeeoewjl some informa- 
1ta. Just as Ittui’tHii ambush, about 
ttt other anbasbw or  the  other 
attacks alao thtft had taken  place 
weak* brfcre, tnftiBBHlon had been

«W (Al) IBP a.

S#ctiriti/ Patrol  nS 
by Mint (C.A.)
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Shrl . B. C ha van: There was no 
question of concealing anything about 
it.  Now the information asked was 
about one particular ambush that took 
place on the 23rd. I have given alt 
the information. Where is the ques
tion of concealing any information?
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Mr. Speaker:  He has said that he
cannot help it.

Shri Nath rat: In reply to a question 
in the last session, he had given an 
assurance that he would And  out 
through our High Commission in Lon
don as to the exact whereabouts of 
Laldenga.  This assurance is on re
cord.  It is now  seven weeks  since 
then.  Either the High Commissioner 
has been remiss in its duties er  the 
Home Minister did not act on his as* 
surance. 1 would like to know why 
it takes so long to get this informa
tion.

Mr. Speaker:  He referred to aak
unconfirmed npoct.



IISJ   Pttpers IMd   may 26, 1*87   Papers UtA   til*

*M T. B. CkmtHR I did ante u 
Oort, but I did not let any oooflnaa- 
tton.  That does not bh» that I got 
thia further information without my 
effort (MtiwpMa*i).

Shrt glrWiml OmI (Chandigarh): I 
would like to ask a question....

Mr. Speaker: Normally in call atten
tion notices, onljf the signatories are 
allowed to aak questions.  If I allow 
some other Members in one case, I 
wil) have to do it again in other

Shit Shrtchand Gael; I also wrote 
to you a letter regarding a call at
tention notice on the same subject.

Mr Speaker:   May be. But that
cannot be considered as a ground for 
allowing him now to put a question.

Papers to be laid on the Table.

Itil hn.

PAPERS LAID ON THE TABLE

Amro*i Report  or the  National 
Mwjhunt and Paper Muxs Limited, 
Nmnacae, and Review by Govbw- 

t, Etc.

She Mhdater ef Industrial Develop- 
Mat and Company Affairs (Shri F.

A. Ahatl:  I beg to lay  on  the 
Tabfe

(1) <i) A copy of the Annual Re
port of the National News
print  and  Paper  Mills 
limited,  Nepanagar,  and 
Review  toy  Government, 
etc., for the year 1965-66, 
along with the Audited Ac
counts and comments  of 
the Comptroller and  Au
ditor General thereon, un
der  sub-section  (1)  of 
section 618A of the Com
panies Act, IMA.

(U) Review by the  Govern
ment on the working  off 
the above Company.

(fteced tn Library- See No. LT-
uvnj

() <i) A. mm of the Atunkl
poet <* the Heavy DmW> 
cals (India) Limited, Bh»- 
pd. for the year lM 4i 
along, with the Audited Ac
count* and comments of the 
Comptroller and  Auditor 
Oenersl thereon, under sub
section (1) of section 619A. 
of the Companies Act, IMS.

(ii) Review by the Government 
on the working  of  the 
above Company.

[Placed in Library, *ee No. LT-398/
67.]

(S) A copy of the Notification No.
S.O. 1556 dated the 1st  May,. 
1967, under sub-section (2) of 
section ISA of the  Industrie* 
(Development and Regulation> 
Act, 1B51.

[Placed in Library. See No. LT- 
394/67.]

Mineral Concession (Foist Amend
ment) Rules, 1967.

The Minister ef Steel, Mines tat 
Metals (Or. chenaa Reddy): I beg to
re-lay on the Table a copy of the 
Mineral Concession (First  Amend
ment) Rules, 1967, published in Noti
fication No. GSR 369 in Gezette of 
India dated the 18th March, 1967, un
der sub-section (1) of section 28 «T 
the Mines and Mineral  (Regulation 
and Development) Act, 1957.

[Placed in Library. See No. LT- 
163/67.]

Notifications under the

(Quality Control and Inspection) 
Act, 196S, etc.

The HhMn ef  Conner os  <1 
Plnteli WHk):  I beg to lay on the 
Table

(1) A copy each of the following: 
Notifications under
(S) of section 17 of the 
(Quality Control and 
tlm) Act, 196&s >

() The  Export  of 
Hbaes (Inspection) IWhlit


